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SHRI KAMAL MORARKA: Madam, 
I move; I 

"That the Rajya Sabha recom- 
mends to the Lot Sabha that the 
following amendment be made in 
the Finance Bill 1989, as passed by 
the  Lok Sabha, namely: — 

"That at page 31, line 41, for the 
figure and word "20 per cent" the 
figure 

an
d word "10 per cent'' be 

substituted.' " 

This is in regard to reduction of 
tax rate from 20 per cent to 10 per 
cent. 

The question was put and the mo- 
tion was negatived. 

THE DEPUTY CHAIRMAN; 1 shall 
now  put  the  First   Schedule  to vote. 

The question is: 

"That  the  First  Schedule     stand 
.   part of the Bill." 

The  motion was adopted. 

The First Schedule was added to the 
Bill. 

The Second Schedule, the Third 
Schedule, the Fourth Schedule, the 
Fifth. Schedule and the Sixth Schedtile 
were added to the Bill. 

Clause 1, the Enacting Formula and 

the Title were added to the Bill. 

SHRI AJIT PANJA; Madam, 1 
move: 

"That  the  Bill be  returned." 

The question was put and the mo- 

tion was adopted. 

STATUTORY      RESOLUTION   REEK- 

ING   APPROVAL   OF   CONTINUANCE 

OF PRESIDENT'S     PROCLAMATION 

UNDER  ARTICLE  356  IN  RELATION 

TO PUNJAB 

■  THE MINISTER OF STATE IN THE 
MINISTER OF PERSONNEL, PUBLIC 
861 RS—11. 

GRIEVANCES AND PENSIONS AND 
THE MINISTER OF STATE IN THE 
MINISTRY OF HOME AFFAIRS 
(SUM P.  CHIDAMBARAM):   Madam, 
1 move the  following Resolution: 

"That this House approves the 
continuance in force of the Procla- 
mation issued by the President on 
the 11th May, 1987, under article 
35' of the Constitution in relation 
to the State of Punjab, for a further 
period of six months with effect 
from the  llth May   1989." 

As the House is aware, in view of 
the then prevailing situation in Pun- 
jab, Proclamation under article 356 of 
the Constitution in relation to the 
State of Punjab was issued On May 
11, 1087 on the recommendation of 
the Governor. Approval of the Lok 
Sabha as well as Rajya Sabha for the 
issue of the Proclamation under article 
356 was obtained on 12th May, J 987. 
The Legislative Assembly of the State, 
whicb was initially kept under sus- 
pend* d animation, was dissolved on 
6th March, 1988, on the recommenda- 
tion 

r
£ the Governor. 

As the law and order situation in 
the State continued to be disturbed, ap- 
prove of both the Houses of Parlia- 
ment was obtained for continuance ot. 
President's rule for a further period of 
six months with effect from llth Nov- 
ember, 1987. 

Article 356('5) of the Constitution 
was amended by the Constitution 
(Fifty-Ninth Amendment) Act. 1988, 
so as to make clause (5) of that article 
inapplicable to the Proclamation issued 
on llth May 1987, with respect to 
the State of Punjab, With this amend- 
ment President's rule can be extended, 
if necessary for a total period of three 
years in Punjab without fulfilment of 
the cnnditions mentioned in clause 
(i) of article 356 subject to the ap- 
proval of both Houses of Parliament 
for continuance of Proclamation for a 
period of six months on each occasion. 
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After enactment of the Constitution 
(Fifty-Ninth Amendment) Act, 1988. 
President's rule in Punjab has been 
extended with effect from 11th May, 
1988 and again with effect from 11th 
November, 1988. The present term of 
President's rule in Punjab is due to 
expire on 10th May, 1989, 

The Governor of Punjab in his re- 
port dated 3rd May, 1989, addressed 
to the president of India has stated 
that continuance of President's rule 
since 11th May 1987, has contained 
terrorism to a great extent. From Janu- 
ary this year 135 out of the 217 police 
stations have not had any terrorist 
killing till 2nd May, 1989. In fact, only 
82 police stations have recorded ter- 
rorist crimes from January 1989 as op- 
posed to 143 police stations in 1988. 

The Governor has further reported 
that while it is true that the number 
of killings is still large, it has to be 
noted that most of the killings are 
today not for achieving any separatist 
or fundamentalist goals but for mainly 
anti-social and criminal reasons such 
as robbery, kidnapping, land grabbing, 
looting, extortion, etc. In other words, 
a number of dangerous criminals arm- 
ed with weapons continue to take ad- 
vantage of the situation. 

The Governor has further assessed 
that the fearless manner in which the 
police and security forces are fighting 
terrorism, is demonstrated by the fact 
that during the period from 12th May, 
1987, that is after the President's rule 
is promulgated, to 30th April, 1989 as 
many as 827 terrorists were killed and 
748i arrested. During this period 2751 
innocent persons and 214 policemen 
were killed. These figures not only 
speak f°

r
 themselves but they also 

show the seriousness of the situation 
that the President's Rule is trying to 
tackle in a determined manner. The 
fight is not yet over and is being car- 
ried on with determination. 

The Governor has cited certain 
developments which are indicators of 
improvement    achieved     during     the 

period of President's Rule so far. Kha- 
listani posters and slogans are not 
generally seen or heard these days. 
Bhindrimwale tapes are no longer much 
in evidence. Bhog ceremonies honour- 
ing dangerous Khalistani terrorists are 
not he% and the people seem to have 
gone against both the concept of Kha- 
listan and terrorism. 

The Governor has further reported 
that following the announcement made 
by the Prime Minister in Parliament 
recently the case of waging war 
against undertrials lodged in Jodhpur 
prison has been withdrawn altogether. 
Also, cases of sedition against 437 per- 
sons including some well-known peo- 
ple are being withdrawn. Punjab is 
no longer a prohibited area and any 
foreigner may go to Punjab without 
any restrictions. The notifications ap- 
plying the Disturbed Areas Act and 
the Armed Forces (Punjab and Chandi- 
garh) Special Powers Act, 1933 have 
withdrawn from nine out of 12 dis- 
tricts in Punjab. 

The 'Governor has further mentioned 
that the. entrenchment of the Khalis- 
tani terrorists in the sacred precincts 
of the Golden Temple has been dis- 
mantled and Harmandir Sahib cleared 
of the terrorists. Tens of thousands of 
devotees belonging to every religion 
are visiting the Golden Temple again

1
. 

The Governor has further reported 
that in the two years of President's 
Rule Punjab has progressed consider- 
ably in the economic sphere as will be 
apparent from the fact that a growth 
rate which used to be 10 per cent in 
1981 and which was reduced to three 
per cent in 1987 is again on the rise 
and should touch eight per cent short- 
ly. 

The Governor is of the view that 
we must not waver or falter or dilute 
in any way our determination to fight 
the forces of anti-national terrorism, 
disintegration and disunity and we 
should be even more firm in our re- 
solve to control the situation as early 
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as possible. For this a strong and com- 
mitted administration is necessary 
which can, in the present circumstan- 
ces, be only under President's Rule 
with the Central and State Govern, 
ments working in total cohesion co- 
operation and coordination under a 
determined and unified control. 

The Governor has assessed that any 
elections held for the Assembly in the 
present disturbed and uncertain situ- 
ation are likely to result in further con- 
fusion and chaos. The Governor is of 
the view that in the circumstances as 
they are today, after Assembly elec- 
tions if held, no party will be able to 
form any stable Government in the 
State and run the administration in 
accordance with the provisions of the 
Constitution of India. 

In the circumstances, the Governor 
has recommended that the Proclama- 
tion dated 11th May, 1987 under arti- 
cle 356 of the Constitution may be 
extended for a further period of six 
months with effect from llth May, 
1989. 

Keeping in view the situation pre- 
vailing in the State and taking all the 
relevant factors into consideration, it 
is proposed that President's Rule in 
Punjab may be continued for a further 
period of six months with effect from 
llth May,  1989. 

In view of the position explained by 
me, I solicit the approval of this 
august House t0 the Resolution men- 
tioned by me at the beginning. 

THE DEPUTY CHAIRMAN; There 
is one amendment by Shri Satya Pra- 
kash Malaviya. Mr. Malaviya, you 
may move It now but you will speak 
only at the appropriate time. 

 

 

The questions were proposed. 

THE DEPUTY CHAIRMAN; Now 
the statutory Resolution and the 
amendment are open for discussion. 

 

SHRI ALADI ARUNA alias V. ARU- 
NACHALAM (Tamil Nadu): How can 
we complete, Madam, today? 

THE DEPUTY CHAIRMAN; We will 
complete it. We have done a lot    of 
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 The Deputy Chairman] 
business, you are not a new Member. 
You have seen how we have worked 

through the night. It is a serious mat- 
ter, the Punjab issue. We cannot' take 
it so lightly. 

SHRT ALADI ARUNA alios V, ARU- 
NACHALAM; It is a national issue. 
Why do you say it is a Punjab issue? 

THE DEPUTY CHAIRMAN: I know 
it is a national issue.... 

SHRI ALADI ARUNA alias V. ARU- 
NACHALAM : Why do you say always 
"Punjab   Punjab. Punjab"?" 

THE DEPUTY CHAIRMAN, j know 

matter is important. But there is a 

technical reason. That is why I am 

saying, We have to finish it today. 

Otherwise We always abide by- con- 

sensus. 

 
SHRI YASHWANT SINHA (Bihar): 

Madam Deputy Chairman it was on 
the 5th of May last year' that I had 
made my maiden speech in this House 
on the question, namely, extension of 
President's rule in Punjab. I had 
spoken then with a lot of grieff, and 
I speak today with even greater grief. 

When 9 was speaking last year, 
exactly 12 months, 4 days ago, a year 
hoped that one would not have to live 
to see the day when this House a year 
later would be discussing the same 
thing in a situation which would be 
far worse than what it was last year. 
I am very distressed to say this that 
we are again discussing the same thing 
today. The House will discuss it. With 
the majority that the ruling party has, 
the Proclamation will perhaps be' ap- 
proved, and Punjab will have to live 
with President's rule for another six 
months, 24 months after it has been 
imposed. 

[THE   VICE-CHAIRMAN   (SHRI   H. 
.HANUMANTHAPPA) in the Chair]. 

Let us, therefore, not at all have any 
illusion about what is at stake. The 
Resolution which has been moved by 
the hon. Minister in this House today, 
Sir is a Resolution for extinguishing 
democracy which has continued to re- 
main extinct in Punjab for the last 
two years, and what we are supposed 
to be approving today in this House 
is the continued extinguishing of 
democracy in Punjab for another six 
months. 

Fortunately,       the Constitution 
Amendment, the Fifty-ninth Amend- 
ment,, talks of only three years. So, 
after this the Government will have 
either to go for election or it has the 
option of moving it for anther six 
months. I am not saying that next year 
we will be discussing the same thing 
in this House because 1 am absolutely 
certain that in the meanwhile elections 
would have intervened and the whole 
complexion would have changed, and 
Punjab would not be a problem in 
May, 1990 as it is a problem in May, 
1989! 

Sir, 71 would like to take you back 
to May, 1987 when the hon. Home 
Minister had moved his resolution for 
imposition, of President's rule in Punjab 
in the Lok Sabha. What was the justi- 
fication that he had mentioned then? 
It is important to recall that Mr, Buta 
Singh the Home Minister, said that 
in April, 1985 unprecedented killings 
by the terrorists had taken place in 
Punjab. The figure was 85. Eighty-five 
persons had been killed in Punjab in 
April, 1987 Therefore, Mr, Buta Singh 
said that President's rule should be im- 
posed. 

The other justification that he had 
mentioned was that the Barnala Gov- 
ernment did not have the will,, did not 
have the political will or the capacity 
to tackle the situation. 

We all know that in the last two 
years under. President's rule what has 

i been the situation. Mr. Bamala's Gov- 
ernment  was  dismissed  in  May.   
1987. 

I    Therefore,  the  only   whole  year  that 
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can be compared of Mr. Baruala's 
Government with President's rule - is 
Mr. Barnala s rule of 1986- and 
President's rule during 19a8. \As the 
Minister himself admitted—according 
.to the figures which I have got from 
the Parliament's .library— in 1989 the 
total number of people killed in Pun- 
jab by terrorists was 435 and in 1988 
it was over 2,000. This is the figure. 
By April 1989, 343 people had already 
been killed in Punjab during this year. 
Now, these figures speak for them- 
selves . In the discussion that we had 
on the General's Resolution on Pun- 
jab on Friday the Minister was saying 
that these figures do not mean much. 
Now, this is what I must protest 
against. If it does not suit the Govern- 
ment the figures do not mean anything 
and i

f
 it suits the Government the 

figures mean everything, if Mr. Bar- 
nala had to be dismissed then the kil- 
ling of 85 people by terrorists is a 
very important landmark in the his- 
tory of Punjab. But if it does not suit 
the interests of the Government, then 
the killing of over 2,000 people in 1988 
or while scores of people in 1989 is of 
no consequence and the Minister will 
come to the House and tell us that 
other things have improved-, that there 
is a new will to fight; that is this and 
that is that. And in so  many police 
stations there has not .been any inci- 
dent. He will compare the figures 
which will suit him the most. He will 
compare the figures of 1989 with 1988. 
He will not compare it with 1983. la 
3983 only three people were killed in 
the month of May and 340 people were 
killed in May 1988. Now which is the 
benchmark for you today? Which are 
the figures you would like t0 compare? 
It is well-known that statistics can be 
very misleading. You can drown in a 
river if you cross it on the basis 
the average depth of the river. Mr. 
Chidambaram, I cm sure, knows this 
joke. So, statistics can be distorte*- 
This is what the Government has been 
doing and twisting the statistics when 
it' suited its purpose. Now, what I am 
saying is that the justification for im- 
posing President's rule in May 1987 
is   the  justification  for  ending  Presi- 

dent's rule in May 1989. Who is going 
to send the Report now? If the Gov- 
ernor of Punjab could send a report 
about .the performance 0f the Barnala 
Government, who is going to send a 
report on the performance of Presi- 
dent! rule? lit is the people. It is the 
figures which are a clear and eloquent 
testimony of what has happened in 
Punjab in two years during President's 
rule. And if the Government is honest 
in its intemions if it is really sincere, 
then it will end Presiden's rule here 
and now instead of coming to the 
House for extension by another six 
months. 

Now, i come to the administration 
in Punjab. The hon. Minister has said 
that things have improved. He even 
talked about the economy of Punjab. 
Now, what is the condition of the ad- 
ministration in Punajb under Presi- 
dent's rule; I am not saying it. I am 
only quoting the Speaker of the Lok 
Sabha. What did he say when he visit- 
ed Punjab? He said the administration 
in Punjab had completely collapsed. 
This was the Speaker of the 

Lok 

Sabha who said it. And if the Minis- 
ter comes here and issues a certifi- 
cate ffito the Administration in Punjab, 
he is most welcome to do so, but it 
carries no credibility. Now, if you look- 
to the economy of Punjab, if you go 
through the statistics—and though we 
are not discussing any Appropriation 
Bill on Punjab or the economics of 
Punjab but since the Minister has 
referred to it—I would like t0 point 
out that Punjab is a bankrupt State to- 
day. It has reached bankruptcy. And 
the amount of assistance that the 
Centre is giving to Punjab does 
not amount too much. Only on ac- 
count of the floods, which visited 
Punjab last year that the total de- 
mand was Rs. 365 crores against which 
the Government has given- only 
Rs. 15O crores. There is so much which 
has remained undone in Punjab be- 
cause of lack of adequate resources. 

Now, it is a question of political 

will. We have always said    that the 
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Government must show the necessary 
political will in order to solve the 
Punjab problem. I am very sorry to 
say this because we have always treat- 
ed Punjab as a national problem; we 
have always tried to discuss Punjab 
above narrow party considerations. 
But I am very sorry to say that the 
only way in which the political will 
of the Government of India has been 
shown is by absuing and by accusing 
the Opposition leaders . This is the 
only way in which political will has 
been shown by the Government of 
India. 

Take Anandpur Sahib resolution. 

Anandpur Sahib resolution is being 

bandied about as anti-national. The 

leaders of the ruling party are going 

round the country saying that the Op- 

position Leaders are supporting the 

Anandpur Sahib resolution; this brings 

back the memories of 1984 Anandpur 

Sahib resolution is anti-national, it is 

secessionist and it is this that and the 

other i would like to read to you from 

Rajiv-Longowal Accord. What does it 

Say? "Shiromani Akali Dal states that 

the Anandpur Sahib resolution is en- 

tirely within the frame-work of the 

Indian Constitution; that it attempts 

to define the concept of Centre-State 

relations in a manner which may 

bring out the true characteristics of 

our unitary Constitution; and that the 

purpose of the resolution is to provide 

greater autonomy to the State with a 

view to strengthening the unity and 

integrity of the country, since unity in 

diversity forms the cornerstone of 
our 

national entity." This is the Rajiv- 

Longowal Accord, aflso known as the 

Punjab' Accord. Now this is what the 

Government did. It accepted the 

interpretation of the Akali Dal. Now, 

Sir, the point is that if the Government 

has... 

SHRJ SUBRAMANIAN SWAMY 
(Uttar Pradesh); There is no Minister 
in the Treasury Benches. How is that 
possible? 

THE VICE-CHAIRMAN (SHRl H. 
HANUMANTHAPPA):  He is here. 

SHRI SUBRAMANIAN SWAMY: 
That is not taken as Minister's pre- 
sence. 

SHRI YASHWANT SINHA; If it 
has any honesty of purpose the Gov- 
ernment would take that interpretation 
of the Anandpur Sahib resolution 
which is liberal and which is the inter- 
pretation given by the Akali leader- 
ship. 

!       SHRI DARBARA SINGH (Punjab): 

Only 0ne point, Sir. 

SHRl YASHWANT SINHA. Have 
you got my time? 

SHRI DARBARA SINGH; Mr. 
Sinha, have you gone through the 
Anandpur Sahib resolution prepared 
by Sardar Kapur Singh, ICS in Engjlish 

i    and translated into Punjabi? 
i 

SHRI YASHWANT SINHA: Mr. 
Darbara Sngh  I would like to ask a 
counter-question.- Did y°Ur Prime 
Minister go through that Kapur 
resolution when he signed this A

c_ 

cord? What is the point in asking this 
question? Did he see it? ------------ (Inter- 
ruptions) ... I am saying with res- 
ponsibility. When I made my speech 
last year there was some hon. Minister 
and 

n
e said; "Have you been to a 

Punjab village?" somebody said; "Do 
you know anything about Punjab?" I 
am not a Punjabi but I have the 
courage to travel in Punjab all by my- 
self which is more more than -------  

SHRI HARVENDRA SINGH HANS- 
PAL (Punjab). So far as Centre-State 
relations are concerned, the Anandpur 
Sahib resolution will be referred to 
the sarkaria Commission and nothing 
else. There are other things in that 
 resolution. It is a big document. 
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SHRI YASHWANT SINHA: Mr. 
Hanspalji, the point I was making 
was that if the Government had states- 
manship, if the Government was 
honest, then, the Government would 
take the liberal interpretation of the 
Anandpur Sahib resolution which is 
the interpretation being given by the 
Akali leadership. 7 will not take the 
interpretation which is being given by 
the terrorists on the Anandpur Sahib 
resolution. This is the kind of states- 
manship which you showed when you 
included this resolution in the Accord 
and referred it to the Commission. 
Now, the point i am making is that 
again you are beating the same old 
dead horse flogging it. You 
say that Anandpur Sahib resolu- 
tion is secessionist just because elec- 
tions are coming near. Is it the way in 
which the problems should be tackled? 

SHRI VISHWA BANDHU GUPTA 
(Delhi); The difficulty with the Op- 
position parties is that they have no 
clear stand, 

SHRI KAMAL MORARKA (Rajas- 
than); The difnoutty is that you have 
not understood it. 

SHTtH YASHWANT SINHA; We have 
a very consistent' stand. But I would 
like to say that 

SHRI SUBRAMANIAN SWAMY: 
May I interrupt? Mr. Sinha says that 
their stand is clear, i want to know 
whether Mr. Vishwanath Pratap Singh 
and Mr. Arun Nehru accept this stand 
or not. 

SHRI KAMAL MORARKA; Please 
refer to them. They were their Minis- 
ters. .  

SHRI SUBRAMANIAN SWAMY: 
Did Arun Nehru and V. P. Singh ac- 
cept your stand?  (.Interruptions). 

SHRI SATYA PRAKASH MALA- 
VIYA. At the time of the Accord you 
were with them.  (Interruptions). 

THE  VICE-CHAIRMAN   (SHRI H. 
HANUMANTHAPPA).   Mr. Sinha. 

SHRI YASHWANT SINHA;   Yes, I 
must be allowed to continue. Sir, the 
point i was making is that a certain 
statesmanship is called for while deal- 
ing with the Punjab problem and this 
is singularly lacking in the approach 
of  the Government  and  the  Govern- 
ment is not really sincere. Last year, 1 
and a number of people had made a 
suggestion that this is a national pro- 
blem and all Opposition, parties should 
be taken into confidence and it should 
be  solved.  In fact,  just before     Mr. 
Barnala's  Government was dismissed, 
there was a campaign in    Punjab, in 
which all Opposition parties ha^ parti- 
cipated,  against terrorism.    But, sud- 
denly, Mr. Barnala's Government was 
dismissed and the campaign came to 
an end. Now, what has happened? Mr. 
Gandhi, the Prime Minister, had an- 
nounced 

six
 months ago that a cabinet 

Sub-Committee was being appointee to 
deal with the Punjab problem. Then 
he came out with his famous package 
on Punjab. Then it took six months for 
the  Sub-Committee  to  act.     Then  it 
went t0 Chandigarh and called    the 
Opposition  parties  at  teh  State  level 
for a meeting as if it was a State-level 
problem and it could be solve,} by an 
effort   at   the  State  level     Recently, 
when  we   were   disccussing     General 
Jagjit  Singh Aurora's  Resolution, the 
Minister was kind enough to point out 
last week that day   at 5 o'clock, Oppo- 
sition leaders had been called by the 
Cabinet Sub-Committee to have a dis- 
cussion  on  Punjab.     The Opposition 
leaders were called   we had a discus- 
sion, their faces were shown on the 
television and it was also announced, 
Over all the media which were at the 
disposal   of  the   Government^ that   a 
consensus had been reached. And sub- 
sequently,  the leader of our    Parlia- 
mentary group, prof. Madhu Dhanda- 
vatej  had to come out with a state- 
ment   contradicting  the   statement  of 
the   Government   spokesman,   that  no 
consensus  had  been    reached.      The 
point that I am making ls: Would you 
use an Opposition leaders' meeting on 
j    Punjab, for a cheap gimmick on the 
television and radio to say that con- 
sensus had been reached? I charge that 
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the Government had absolutely no 
proposal, no agenda. It was a meeting 
in a vacuum and therefore, no consen 
sus could be reached. Many of the Op- 
position leaders, not only Mr. Madhu 
Dandavatei raised those ponits in 
that meeting and repeatedly said that 
you must come with concrete propo, 
sals and concrete suggestions and 

on
ly 

then we can work out a solution. 

THE VICE-CHAIRMAN (SHRl H. 

HANUMANTHAPPA): Please con- 

clude now. 

SHRI YASHWANT SINHA; Yes( 1 
will conclude. But the Government 
has no such proposal. ' It has no 
agenda. It called the leaders of the 
Opposition for a discussion. Why did 
you call them. Because y°u want to 
gain political mileage out of it. I am 
charging specifically that whenever it 
suits the Government, they call the 
Opposition leaders, take political mile- 
age and make propaganda on televi- 
sion as if everybody has agreed and 
everything is hunky-dory in Punjab. 
If this attitude continues then, I have 
no hesitation in warning the Govern- 
ment that at least my party will not 
associate with any such moves in 
future. Now, Sir, my party's stand 
Mr. Subramanian Swamy is very keen 
to know. And, I am sure, the House 
is  keen  to know.  Here  I have g°t  a 
document   ....    (Interruptions)      .......... 
when the Janata Dal in Punjab was 
called to meet this Sub-Committee. It 
is another matter that the Cabinet Sub- 
committee was in such a tremen- 
dous hurry that despite the fact 
that our       President      there in- 
formed the Home Commissioner or the 
Finance Commissioner concerned that 
the Janata Dal delegation would meet 
the Cabinet Sub-Committee at 5.30 or 
whatever was the time fixed, before 
that, because the Plane was leaving 
Chandigarh, the Cabinet Sub-Commit- 
tee had flown back to Delhi. They did 
not have the patience or the time to 
meet the Janata Dal delegation. But, 

if the Janata Dal delegation had met 
the Cabinet Sub-Committee; this is 
what we would have said. I am per-. 
sonally convinced and my party is con- 
vinced that this Government has no 
political will to solve the Punjab 
problem and more than enough has 
been said by Mr. Ray, the Governor 
of Punjab, already. He has said that 
not before the next elections can the 
problem be solved, it is only after the 
next ejections, next Lok Sabha elec- 
tions that the problem will be solved. 
This is enough indication that this 
Government has no intention of solv- 
ing it. . .that this Govtrnment would 
like to use it only as a propaganda 
Pioy for election purposes. But I 
would like to say especially for the 
benefit of Mr. Subramanian Swamy 
that this is a document which we had 
prepared, this is a memorandum we 
wanted to submit t0 the Cabinet Com- 
mittee and what have we said there- 
in.... 

SHRI SATYA RRAKASH MALA- 
VIYA: Can it not be laird on the 
Table? 

SHRI YASHWANT SINHA: No, 
1:0; this is a party document, It can- 
not be laid on the Table of the House. 
We have said, "If the Government 
is sincere in solving the Punjab pro- 
blem, then what it has been announced 
as a package of measures is not ade- 
quate it is too little and too late. It 
is totally inadeauate. What the Gov- 
ernment can do is unilaterally, with- 
out waiting for any response from 
anywhere, unilaterally, they must take 
the following steps:" What are those 
steps? "Bring to trial all those who 
are involved in the riots of Delhi and 
elsewhere following the assassination 
of Prime Minisier Indira Gandhi. Any 
dilly-dallying on their part will conti- 
nue to hurt the Sikh psyche and will 
continue to distance them from the 
national mainstream." Then we have 
said, "Release all the political leaders 
of Punjab who must participate in any 
dialogue which the Government might 



■337 Statutory Resolution [9 MAY,  1989 ] re. continuance of 338 
President's Rule in Punjab 

initiate; it is no use initiating any 
dialogue as long as Mr. Badal and Mr. 
Tohra are in jail; they must be re- 
leased." As my colleague, Mr. Satya 
Prakash Malaviya, had demanded it 
on Friday, I will reiterate that de- 
mand with all the emphasis at my 
command, Mr. Badal and Mr. Tohra 
must be released if you want to have 
any dialogue with the Akali Dal... 

 
We have also said, "Release all those 
against whom Government is not in 
a position to bring any charges." Now, 
can anything be more ridiculous, that 
this Government has withdrawn all 
the charges like waging war against 
the State. sedition? Sedition is a 
charge which has oeen withdrawn by 
this Government against Jodhpur 
detenus! Seventygight have been rear- 
rested and on what charges? For 
petty thefts? For parking offences' 
For picking pockets? 

SHRI P. CHIDAMBARAM: Are you 
asking questions or are they rhetori- 
cal? 

SHRI YASHWANT SINHA: On what 
charges have they been  rearrested?.... 

SHRI P. CHIDAMBARAM: I had 
answered it last week, I had an?,wered 
it in the Cabinet Committee, and I 
am answering it again. Your leader, 
Prof. Dandavate, was more than satis- 
fied- Seventy-seven people were rear 
rested by the Punjab Government on 
charges relating to offences prior to 
Operation Blue Star. They were re- 
viewed by the Ribeiro Committee. 
After review we have released the 
bulk of them.    There are 33    people 

including Mr. Tohra in custody now. 
Mr. Tohra's is a separate ease. The 
remaining 32 are charged with offence? 
of murder, dacoity, serious offences 
which could be punished with ten 
years life imprisonment and even 
death. They are put in custody pur- 
suant to orders made by appropriate 
courts for judicial custody. We dc not 
propose to release anyone who is now 
in judicial custody pending trial on 
charges of murder, kidnapping, daeoity 
and other serious Indian Penal Code 
offences. -  - - 

SHRI YASHWANT SINHA: The 
Minister has very kindly ^iven us a 
clarification... 

SHRI P. CHIDAMBARAM: Not 
parking offences. 

SHRI YASHWANT SINHA: I under- 
stand, it is not a parking offence, it 
is a very serious offence, dacoity and 
murder. Rut for four years should 
they have been kept in custody? For 
pre-Blue Star Operation offence? 
you keep them in Jodhpur 
and you don't prosecute them! Can 
this Government live down the shame? 
For four years criminals were kept in 
the company of innocent people?.. 

SHRI SUBRAMANIAN SWAMY: 
Who was the Home Minister then? 

SHRI YASHWANT SINHA: Finally, 
before I conclude, the last demand 
which my party has made I would like 
to make in this House. 7f this Gov- 
ernment can say that Punjab can have 
panchayat elections and that pan- 
chayat elections will enthuse the peo- 
ple, that they want people's participa- 
tion, that they want people's coopera- 
tion, then the only way in which 
people's cooperation can really be had 
is to have Assembly elections. If 
Punjab can have the Panchayat elec- 
tions, Punjab can have Assembly elec- 
tions also and it is a total fabrication 
cf truth to say that in the same State 
yon can have the panchayat elections, 
but you cannot have Assembly elec- 
tions. Nothing can be more ridiculous 
than this particular statement of the 
Government. 
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SHRl SATYA PRAKASH MALA- 
VIYA: It is a fraud on the Constitu- 
tion. 

SHRI YASHWANT SINHA: The last 
point that I want to make is that we 
should reject this Resolution of the 
Government which hag beea moved 
by the honourable Home Minister and 
we should say in this House, if we 
have the courage of our conviction— 
and I am appealing to the conscience 
of the Congressmen—that we must 
restore popular government in Punjab. 
Ii tne people have a right to govern, 
they also have a right to misgovern and 
no Government, whatever the might 
of that Government may be, whatever 
the majority of that Government may 
be, has the right to existinguish demo- 
cracy as this Government has done in 
Punjab and it will be sinful, so far 
as Punjab is concerned, if '.his Reso- 
lution ever gets through. Thank you, 
Sir. 

SHRI PAWAN KUMAR EANSAL 
(Punjab): Sir, to rise again and again 
in this House and support the exten- 
sion of the President's Rule in Punjab 
is not a pleasant thing, to do. I admit. 
In fact, it is quite distressing to note 
that the State continues to reel under 
the impact of terrorist violence and 
that the normal democratic processes 
in the State seem to have been mort- 
ally condemned. 

Sir, two years back, when the Presi- 
dent's Rule was promulgated in the 
State. It had become abundantly clear 
that the local Givernment there had 
failed miserably to demonstrate any 
capacity and will to fight terrorism in 
the State. 

Sir, I have ustd the words capacity 
and will" for the local Government 
there and this is what my honourable 
friend from the other side took excep- 
tion to. But who can deny that it was 
the Prime Minister, Mr. Rajiv Gandhi, 
who was eager to restore democracy 
in the State? It was that concern of 
hi& which prompted him to have the 
Rajiv-Loagowal acord and that accord 
oears an eloquent testimony    to    his 

desire at that time to see that Punjab 
regained its pristine glory and yet, 
Sir, the Congress (I) is being accused 
of extinguishing democracy in that 
State. Our friends on the other side 
know very well as to what their 
approach has been during the past. 
Mr Yashwant Sinha referred to the 
aH-party meetings held in Punjab. I 
would like to ask him if he knows 
which party took the initiative in call- 
ing this meeting. It was the Congress 
(I) which took the initiative and it 
was the Congress (I) which convened 
these meetings and it was this party 
which saw to it that the people atten- 
ded those meetings. But some of 
the leaders in the Opposition at the 
national level—they really feel proud 
to call themselves as parties at the 
national level—but did not come to 
participate in the recent parleys on 
Punjab we invited those people and 
they attended the meetings. They went 
from here in the morning and spoke 
against the Congress (I) on the same 
platform and returned but no worth- 
while suggestion was ever offered to 
solve the situation then prevailing in 
Punjab. 

Sir, referring to the statistics, Mr. 
Yashwant Sinha has

1
 again accused the 

Government of misinterpreting the 
figures relating to the terrorist killings, 
etc. in Punjab. I would like to remind 
him that it was in 1983, when only 
six persons—I am not using the word 
"six" as if I am not feeling any con- 
cern about the deaths of those persons, 
but only by way of comparison I am 
saving when six bus passengers were 
killed, Mr. Darbara Singh resigned 
and President's Rule was promulgated 
in the State in 1983. Sir, when the 
Centre takes a difficult decision of 
imposing President's rule in the State, 
it is for no ulterior purpose whatever. 
The Centre does not stand to gain by 
imposing President's rule in the State. 
Last time when such a decision was 
taken, it had become inevitable be- 
cause, of the situation that I have just 
described. Sir, it would again mean 
a repetition of what we have been 
saying on different     occasions, since 
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the matter comes up before this House 
again and again but Certain references 
to what we may have said only three 
days back again are necessary. It is 
in this context that I have to say, Sir, 
that the Barnala Government had sur- 
rendered itself dismally to the dictates 
of the terrorists. It was "in that situa- 
tion that this decision had to be 
taken. And when that decision was 
taken by the Centre, we did not kuow 
what lay ahead of us. We were at 
that time arrayed against those forces 
which were out to disrupt the unity 
and integrity of the country. 

No doubt, Sir, there has been a 
spurt in killings, I at this moment am 
personally overwhelmed by an inci- 
dent that happened in Punjab three 
days back. One of our very dear 
colleagues, Dr. Sat Pal Prashar Ex- 
M.L.A. a renowned social worker, 
whose only mission in life was to 
serve his fellow-beings, who during 
the floods last year remained away 
from his home for two months and 
waded through deep waters to ensure 
that food and other assistance goes to 
the people affected by these floods, has 
fallen victim to the bullets of terro- 
rists. Sir, the terrorists did not 
hesitate to think once that by that 
act of theirs they were shattering the 
world of two aged parents who them- 
selves are bedridden. That reference I 
have made, Sir, just to recapitulate as 
to what is the situation that prevails 
in the State and what odds the Gov- 
ernment has to face. 

But Sir, there is no denying the fact 
that the Government today i§ engaged 
with a resolute will in lighting terro- 
rism. As I said the other day, the 
Government has made it abundantly 
clear that it is not after the 
terrorists but after their arms. Our 
friends here On the other side miss 
no opportunity to repeat the same 
allegations over and 

ove
r again in their 

endeavour to try to show that the pre- 
sent situation perhaps has not been 
controlled by the Government at all. 

Sir, anybody who knows about the 
situation  prevailing  in Punjab today 

knows that there is a sea-change in 
the situation as such despite the fact 
that there has been a large number of 
killings. I said earlier, Sir, and I 
want to repeat again that there is a 
feeling of optimism in. the minds of 
the people. The terrorists stand iso- 
lated from the people. They no longer 
harbour any one of them and on occa- 
sions they have fought them and over- 
powered them. You do not hear slogans 
of Khalistan. You do not see flags 
fluttering of the so called Khalistan. 
And we also have to view the large 
number of killings from another angie 
there. It is being under pressure that 
the terrorists have resorted to large- 
scale killings. In any case, cutting 
short my submissions on this point, I 
would very briefly want to refer to 
one or two points raised by the hon. 
Member w_ho initiated the discussion 
from hte opposition side today. Very 
vocally he said as to what the Lok Dal 
stands for and was trying to paint.... 
(Interrwptons) I said Lok Dal because 
I wanted to refer to the LOK Dal 
constituents of the Janata Dal a little 
later. He was trying to paint the pic- 
ture as if Janata Dal has spared no 
efforts to find a solution to the Punjab 
problem and to suggest means to arrive 
at an amicable solution concerning 
Punjab. Only one instance I -want to 
give. Two days 'back, a meeting was 
held at Umranangal. There Shri Devi 
Lal, the paragon of virtue as our 
friends on the other side see him, said 
that his party stood by the Kajiv- 
Longowal Accord except on, two scores 
an^ those two points that he enumera- 
ted were the sharing of waters and 
Chandigarh. Sir, I would like to know 
that if this is what their attitude is 
and if they are not wanting to co- 
operate on these two most important 
issues, then what remains. What are 
they wanting to talk about? At the 
same meeting, it was Mr. Barnala who 
was saying that the Centre has denied 
Punjab the right to the Punjabi- 
speaking areas, the right to sharing of 
waters and its claim to Chandigarh. 
They spoke in two different languages 
but when it came to criticism of the 
Centre, they were critical In    almost 
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identieai terms. Sir, this is where hypo- 
crisy lies ana it is this hypocrisy which 
has landed Punjab in trouble that we 
are finding ourselves in today. Not 
many years back, there were large 
number of tripartite meetings held 
and every time 

it
- 

was
 the Akalis who 

backed out and not once our friends 
on the other side counselled them to 
stand for what really was good for the 
State and for the country. 

Sir, the Hon'ble Member there made 
a mention to the Anandpur Sahib 
Resolution) and wanted to come down 
quite heavily on the Government. 
Referring to its anti-national stances, 
I. repeat that word with all the empha- 
sis at my command. And he wanted 
to take solace from the fact that this 
Resoluiion had been referred to the 
Sarkaria Commission. Sir, he stopped 
there. He did not say as to how the 
 Sarkaria Commission commented on it. 
I do not have the report of the Sar- 
karia Commission with me at the mo- 
ment. I would urge upon the Minister 
to read the specific portion from there. 
But I do know for definite that the 
Sarkaria Commission did not appre- 
ciate this Resolution. It rather said 
that this Resolution had portents of 
secession. 

Again; much objection was taken to 
a reference to the Resolution of Mus- 
lim League before the partition vis-a- 
vis Anandpur Sahib Resolution, Sir, 
I admit it may not be identical with 
the Resolution of Muslim League. But 
we are not here engaged in an exercise 
in semantics. What really concerns us 
today is as to what is good for the 
country and which are the things 
which lead to balkanisation, which can 
break this country and which can 
smear this beautiful fabric of India's 
unity and integrity. I would like to 
remind the hon. Members from the 
ether side that at that time when the 
Muslim League passed that Resolution, 
there was no independent India, there 
was no Constitution of independent 
India. It was  after the partition that 

we framed the constitution that we 
have for ourselves today. And now to 
say that the Constitution is not accep- 
table to them Sir, I would say with 
all the humility, is nothing but an act 
Which is tantamount to preaching 
something which is against the inter- 
ests of the country. In other words, 
it is something which is nothing but 
anti-national. And, Sirt one question 
which I pose to my hon. friends from 
the other side is, if they are so candid 
about various things, let them stand 
up and say whether they support the 
Anandpur Sahib Resolution or not 
They are quiet on it; and that is their 
forte, Sir. Whenever an .occasion .haa 
arisen, they have quoted the things out 
of context and tried to make a capital 
out of it. But when they have been 
confronted with something, they al- 
ways backed out of it. 

Sir, the Hon'ble Member talked of 
the Congress trying to derive mileage 
out of the present situation confront- 
ing the State of Punjab. Sir, here 
again, with all respect, I would like 
to say that it is not the Congress, 
rather it is some parties from the 
Opposition who stand to gain if the 
Punjab problem is not solved till the 
next elections. Sir, he was wrongly 
quoting the Governor, I say, it rather 
helps them if the problem is not 
solved because the Congress has never 
held out any mutually incompatible 
promises to the people. On the other 
hand Sir, the Lok Dal constituent of 
the Janata Dal cannot for a moment 
till the elections say that they are 
prepared to lay off their hands on 
Abohar and Fazilka. Let them stand 
up and 

sa
y that. Let them co-operate 

with the Government in its efforts to 
find a solution t0 the problem because 
these were the basic issues and these 
are the issues with which we a

f
e con- 

cerned. And, Sir, let the Akali Dal 
stand up and say that they want water 
to go to Haryana Immediately. These 
are the basic contradictions in their 
stand. And despite those inherent con- 
tradictions. Sir, they get together on 
one plank to oppose the Congress come 
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•what may. And that is what all their 
endeavour     is     about.     Sir,     it was 
said       that       Punjab     problem     is 
a   national   problem.    We    all   agree 
on that.  But just paying    lip service 
would not .do.    .Let    the     Opposition 
people  really     treat  it  as  a  national 
problem and co-operate with the Gov- 
einment in that spirit, and I ami sure, 
only   then we  can And  a  solution  to 
it. Thank you, Sir. 

SHRI SUKOMAL SEN (West Ben- 
gal): Sir, the Government has again 
come out with a Resolution for ex- 
tending the President's Rule in Punjab 
for six months more. Now, Sir, this 
Resolution itself is another indication 
oi Government's total failure of the 
Punjab policy. 

Sir, two years back, when Punjab 
was brought under the Presidents 
Rule, all the time the Ministers and 
the ruling party Members tried to 
justify the imposition of the Presi- 
acnt's Rule in Punjab two years back 
in May, 1987. And they say that be- 
cause of misrule of the Barnala Gov- 
ernment, that Government has to be 
dismissed and the President's Rul6 
has to be imposed. 

Sir, with the shortest lime avail- 
able, it is not possible for me to re- 
count all the stories but I would only 
repeat what we have said again and 
again, because the ruling party Mem- 
bers are again going on harping the 
same thing about the misrule, that it 
is a fact that the dismissal of the 
Barnala Government at that time was 
a piece of political dishonesty on the 
part of the Central Government. 
They did it having an eye on the 
Haryana election. Everybody knows 
it, countrymen know it. There is no 
denying the fact about it- Sir, the 
result is obvious. Now they say that 
the situation is going to be under 
control. Sir, what is under control? 
And what is the improvement? In thf 
last two years of the President's Rule, 
if we count  the  fieuies  given by the 

press about the killings of the inno- 
cent person daily in Punjab, around 
3,000 innocent persons have been 
killed in Punjab during the last two 
years of the Presidents Rule. If this 
killing of these 3,000 innocent people 
is an indication of 'improved situa- 
tion', fhgn I do not know whether the 
term improvement ha j a diffrent 
meaning in the dictionary of the 
English language. I    do     not know, Sir. 

Anyway, what we    find to- 
6.OO P.M.   day   is   that   the    situation 

has become   a   total   mess. 
Sir, what I want to say is that after 
the Black Thunder operation the Gov- 
ernment  did     reaiiy get   a  scope,  an 
opportunity, to improve the situation, 
because     after     the Black     Thunder 
operation     the terrorists     to  a  great 
extent got isolated from    the people 
the terror/st activities were thoroughly 
exposed  before the  people of Punjab 
and the people of the whole country. 
But   the   Government   failed    to   take 
advantage of the situation because of 
their own faulty     policies    and their 
own   political   opportunism.   Sir,    this 
political  opportunism   of  the   Govern- 
ment  i,,-  not  of   recent  origin.     Since 
the beginning of Punjab problem, not 
actually the    beginning,    perhaps the 
Punjab problem began because of the 
Government's     political     opportunistic 
policies,  because they, wanted to play 
the Punjab card for their own politi- 
cal ends and only in order to instaj. a 
Congress Government there they tried 
to play politics in Punjab    in such a 
way th .t it      gave      rise to the      Bhin- 
drawale  cult   and  this  is the     result 
that we see today in Punjab. Sir, this 
is  the thing that the    Government is 
doing for the last three years in Pun- 
jab   and   now   the       result   is   before 
everyone  to  see. Now,    what  I want 
lo say is that after the Black Thunder 
Operation    the    Government did    get 
a scope , an opportunity   but the gov- 
ernment did not utilise the scope be- 
cause the Government is unfit to take 
advantage   of   any  situation  so   as  to 
improve the position in Punjab. Now 
the Government     has come     forward 
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with a package  proposal for  Punjab 
If  we  look  at  the  package  proposal, 
we see that the package proposal in.. 
fact removes    gome of the    irritants 
which were causing the Punjab situa 
tion to worsen. Those irritants are to be 
removed  by the Punjab Package pro, 
posal.  But  what  is  the basis of    the 
Punjab    package    proposal?    The as- 
sumption is that  the political link ci 
the  terrorists ha§   been snapped.  The 
terrorists have oeen    politically isola- 
ted. They have been weakened and the 
link between the  terrorists     and  the 
religious     fundamentalists has     been 
thoroughly broken. I do not agree with 
this assumption of the Punjab package. 
It  is     on  this  assumption     that tht 
Punjab package has  been formulated. 
What we see is that in fact the Pun 
jab terrorists,  we may say that to  a 
certain extents they    have been wea- 
kened, but if we claim that the back-. 
bone of the terrorists hag been broken, 
has been snapped, it is totally errone. 
ous,  it i§   totally wrong.  If the  Gov- 
ernment is proceeding on the assump- 
tion that the backbone of the terrorists 
is broken, it is absolutely wrong,  be- 
cause  even  after  the Punjab package 
proposal  was   declared,     we  see  that 
every day killings are going on, inno- 
cent people  are being killed  and  not 
only  that,   Sir,   but  we     find  that   a 
number of actions  that     should have 
been taken earlier, those actions were 
not taken, those actions did not follow 
the Punjab package deal. As a result, 
even  after the Punjab  package    deal 
the situation could not improve. 

Sir, I would like to say that on the 
29th  March,   at the instance     of  the 
different    Left parties    there    was a 
massive   dharna      at   the  boat      club 
lawns and after the dharna a memo- 
randum was submitted to the Govern- 
ment listing out  a number of     points 
on which the Government    should act 
to settle the Punjab problem. But the 
Government     did not  lact     on those 
lines. On the contrary, the Left party 
memorandum was totally ignored. Not 

only that Sir. The     Government has 
set up a Cabinet Sub-Committee    six 
months back.    I would like to  know 
from the Government what is it that 
the Cabinet Sub-Committee   has done 
during  the last     six  months.    What 
is the activity of the     Cabinet  Sub- 
committee?  Only after much pressure 
a sembalance of a meeting was held 
by the Sub-Committee with the Oppo- 
sition leaders    and that too    did not 
come out with     any success, because 
there is r.o consensus at the meeting, 
there      is      no      effective      proposal 
given     by       the       Cabinet       Sub- 
Committee      for      consideration      of 
the    members    of      the      opposition. 
So, nothing came out of that meeting. 
So, this Cabinet    Sub-Committee that 
was formed six months back, has also 
practically     remained     ineffective be- 
cause the Government does not have 
the political will to  solve the Punjab 
problem.  Sir, what  I want  to  say  is 
that the Punjab problem is continuing 
and it is going to worsen day by day 
and innocent people  are being killed 
and the news of killing we are getting 
through newspapers day after day and 
nobody can deny it. 

Sir, another    problem    is that the 
Punjab problem is not remaining con- 
fined to Punjab only.   Now, it is spil- 
ling over to Jammu and Kashmir also. 
There were riots between Hindus and 
Sikhs  in Jammu   region and     there 
was a fall Dut of    the Punjab    situa- 
tion. Now what is happening in Pun- 
jab is spilling out to other    States, 
like  in     Haryana,     in Jammu     and 
Kashmir  and   also  in  Delhi.  So,  the 
Punjab problem  instead of  confining 
itself to Punjab,    is    spilling over   to 
other parts of the country and crea- 
tine a  graver  problem  for  the  gov- 
ernment  which     is because     of  the 
faulty  policies   of  the      Government. 
I do  not know how the Government 
will be  able to solve this problem. 

The Government should take some 
bold measures. Government should 
show a political will to solve this 
problem. About the 1984 Delhi riots, 
the Prime     Minister  has     come out 
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with statistics how he is dealing with 
the accused persons involved in 
these riots. There are a number of 
persons who were involved in those 
riots in Delhi. I would request the 
Government that it should take im- 
mediate action in bringing all those 
culprits who took part in riots in 
Delhi, to book so that it would be 
a deterrent for others. I request the 
Government to bring to book all 
those who were involved in the Delhi 
riots after the assassination of Mrs. 
Indira Gandhi. 

There are many proposals which 
have been put forward by the left 
parties. I would only suggest that 
fresh steps should be taken by the 
Government to give effect to the 
Rajiv-Longowal accord. This accord 
has been totally shelved I would 
request the Government to have it 
implemented. 

Government should also convene 
an all -party conference, not just a 
Cabinet committee meeting opposi- 
tion leaders. They should have a 
broad-based conference of all politi- 
cal parties and come forward with 
concrete proposals on which they 
should have a discussion as to how 
to solve the Punjab problem. Then, 
there should be no bargaining with 
those who support or sympathise 
with the terrorists. The Government 
in the past tried to take help of cer- 
tain persons, like Jain Muni and 
some others. Government should not 
have any link with them. Govern- 
ment should not have any link with 
those who sympathise with the terro- 
rists. It is most condemnable on the 
part of the Government to have any 
links with supporters of terrorists. 
There should be no truck with those 
people and there should be a con- 
stant fight against terrorism. I would 
caution the Government against 
having any link with the terrorists 
or the  supporters of  terrorists. 

Popular administrative cells should 
be set up in all the districts in 
Punjab because there are complaints 

of police excesses. These cells should 
be set up immediately in all the 
districts with popular representa- 
tion. Defence squads, should be for- 
med who should be armed with 
modern weapons so that they art 
able to defend the innocent citizens. 

I would like to say that the Con- 
gress Party has totally failed in 
mobilising masses against terrorists. 
It is only the left parties, the CPI(M) 
and the CPI who have taken the 
initiative in mobilising masses to 
fight against these terrorists, and in 
the process, many leaders of these 
two parties and cadres have laid 
down their lives. But the Congress 
Party has kept silent; they have not 
gone to the people; they are only 
deoending on the police and para- 
military forces. 

THE MINISTER OF STATE IN 
THF MINISTRY OF HOME AF- 
FAIRS (SHRI (SANTOSH MOHAN 
DEV): I have myself gone to three 
districts; I have gone and attended 
public meetings. 

SHRI SUKOMAL SEN: But you 
have not taken any action to fight 
terrorism. You may have addressed 
some meetings here and there but 
you have miserably failed to mobilise 
masses. It is only the Communist 
parties who have been doing it. I 
would request the Government and 
the ruling party that instead of 
blaming the opposition, they should 
take initiative and take risk and tace 
terrorists and fight them, Mr. Bansal 
raised the question of Anandpur 
Sahib Resolution. I would like to 
make it clear from our party ' that 
we never subscribed to the principles 
of this Resolution. We have condenv- 
ned it and from our party, there is 
no question of supporting it. Prob- 
ably no political party has supported 
it. 
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You  cannot interrupt him like     this. 
We have the time constraint. 

In spite of    the fact that    there is 
extortion of money, rape,    blackmail 
and killing. 



353 Statutory Resolution [9 MAY, 1989 ] re. continuance of 354 
President's Rule in Punjab 

 

 

SHRl YASHWANT SINHA: On a 
point of order. The hon. Members on 
the other side can refer    to. Janata 
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Dal 1 have no objection to that, we 
will meet that point, but referring to 
individuals in the Janata Dal is not 
proper and that should be expunged 
from the record. 

It is essentially a political problem 

and Akall Dal is political partj- 

which we cannot ifjrcre. 
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blem i's being kept alive by the Oppo- 
sition, not by the Government. 

In the end I would request only on    one 
thing. There is a problem in Pun-     jab.   

While      Punjab   i's   giving      the   
maximum foodgrains  to the  whole of 

India, its industry on the other side 
is being punished because there has 

been a 40 per cent hike in the elec- 
tricity charges. This must be brought 

down. 

                       SHRI YASHWANT SINHA: 
Sir,                                  has hetaken your 
permission? 

            THE VICE-CHAIRMAN (SHRI H. 
             HANUMANTHAPPA): Yes, he has 
            taken my  permission. 

    SHRI YASHWANT SINHA: Is he 
         making a speech? 

SHRI  DARBARA      SINHA:   I   will 
not take much time. I am only asking 
the Home Minister that  he     should 
bring this thing to the notice of the 
Industry  Ministry.     They must   also 
feel   that the  40  per cent     increase 
in the charge    which has    been an- 
nounced is  the highest  and    that    it 
should be brought down to the original 
level   so   that     the   industry      does   
not 
go out of gear. 

SHRI    DARBARA    SINGH: Sir, I 

■would just    take half    a minute. I 

would   only like to say that  in the 

discussion nobody is coming forward 

with any    solution of the    problem. 

They  are only criticising    the Gov- 

ernment. Many    times this    subject 

has been discussed here.    Let them 

come out with  a proposal.   (Interrup- 

tions)   You  have  been  called  by  the 

Sub-Committee.   Hove you given any 

proposal there?    These things can be 

discussed later on. But I am    going 

to say only this much that the pro- 
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"Siromani Akali Dal states that 
Anandpur Saheb Resolution is en~ 
tirely within the frame-work of 
Indian Constitution." 
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Who has said this ? It is the Akali 
Dal. not the Congress party not our 
Prime Minister. It is the Akali Dal 
which Is mentioning that it is within 
the frame-work of the Constitution 
of India. 

Order, please. 
Mr. Sinha, you have yourself said that 
no Congress Ministers have gone, 
no Congress people have gone. 
They have listened to you. You 
should also have the patience to 
listen to thtm. (Interruptions). Order, 
please. 
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SARDAR JAGJIT SINGH AURORA: 
Can   such   statements   be  carried   on 
about  a person who is not    present 
here?  Why make such     personal  at- 
tacks? 

SHRI YASHWANT SINHA: There 
should be no personal attacks in this 
House. There is a practice and con- 
vention 'in this House And let us 
abide by it. 

THE VICE-CHAIRMAN (SHRI H. 
HANUMANTHAPPA): I am watch- 
ing and as we are discussing Punjab, 
you cannot avoid certain names 
being there... 

SARDAR JAGJIT SINGH AURORA: 
But why allow such personal attacks 
and personal  allegations? 

SHRI YASHWANT SINHA: Gov- 

ernment has brought him to Dehra 

Dun. He did not want any aircondi- 

ditioning. 

THE VICE-CHAIRMAN (SHRl H. 

HANUMANTHAPPA); |I [am watching 

it. Please sit down. 
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SARDAR JAGJIT SINGH AURORA: 
It is in very bad taste. Such state- 
ments should not be allowed. 

THE VICE-CHAIRMAN (SHRI H. 
HANUMANTHAPPA): 1 request the 
honourable  Member  not  to interrupt. 

SARDAR JAGJIT SINGH AURORA: 
But it is in very bad taste to make 
such remarks.  (Interruptions} 

THE VICE-CHAIRMAN (SHRI H. 
HANUMANTHAPPA): No Qnte&up. 
tions) please. Let us maintain the 
standard of the debate. 
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SHRI P. CHIDAMBARAM: Will th* 
hon. Member yield for a minute ? 

This Resolution for a security belt 
is a misnomer. What was passed in 
this House was a Resolution under 
article 249 enabling Parliament tO 
make laws in respect of List II items. 
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Even  at that time  the     Government 
made it very clear that it would not 
invoke that power without consulting 
the     respective   State     Governments 
concerned.  The  Government   of  Pun 
jab o

f
 that     day  did not    agree to 

Parliament  exercising powers in  res- 
pect  of Li'st II.  The Resolution was 
valid  for    one    year    only    and    it 
lapsed   after one year     after it was 
passed.   So  the  popular     misconcep- 
tion—afid  we   should   not  be  parties 
t0 spreading  my this     a,nd  disinformation 
that it was a Resolution    for a security 
belt and the moment the Resolution was 
passed you could  impose  a security belt 
is  wrong.   These      are      
misconceptions. 
What was passed was a Resolution under 
article 249.   And we made it conditional 
on  the     Governments     agreeing.      
The 
Government    of    Punjab did not agree. 
The Government of Rajasthan 1,3,5 reser- 
vations.   And the Resolution lapsed after 
one year. "-i-iUfr 
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THE VICE-CHAIRMAN     (SHRI H. 
HANUMANTHAPPA): Please      sit 
down. I will    not  allow ell     these 
things.   (Interruptions). 

THE VICE-CHAIRMAN (SHRI H. 
HANUMANTHAPPA): Hon. Mem- 
bers, there are so many speakers yet 
to speak. The discussion will continue 
tomorrow. 

The House stands adjourned till 
'1 A.M. tomorrow. 

The House then adjourned 
at ten minutes past seven of 
the clock, till eleven of the 
clock on Wednesday, the 10th 
May, 1989. 


